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 NOTIFICATION
- New Delhi, the 7th July, 2000 .
). gg{;wix exercise of powers conferred by section 178 of the I:z ectricity 3&3 and all other

powers m%iigg it in i%as behalf and afier previous publication, the Central Electricity R ussion, hereby
makes %%zg fi}ﬁﬁwmg @I:aiiﬁ;s ﬁam% -
CHAPTER 1
1 %@‘?@gﬁémmmmmm . -
(1) These regulations may be called the Central Electri¢ity Regulatory Commission {Grant ctivity, Long-

term Atﬁ:ﬁsﬁﬁ&é ﬁﬁﬁm Open Access in inter-State Transmission and related mane

Central Tramm 583%‘%35 been approved by the Commission,
4. Defin

) These) 101 ﬁﬁaii come into force on such date as the Commission nay ne /
Prcmﬁgé ﬁsa@iﬁgﬁ%&ﬁfm the coming into force of these regulations shall be after the é&ﬁ& m of the

In m f%ma;mﬁz unless the mmexi otherwise requires:
“&2‘* means the Electricity Act, 2003 (36 of 2003y

q mimg station of installed capacity 250 MW and above, § mc
it of exportable capacity of 250 MW and above or a bulk consw
g&mactmt} and
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(n) “medium-term open access” means the right to use the inter-State transmission system for a period
exceeding 3 months but not exceeding 3 years! .

(0} “medium-term customer” means a person who has been granted mﬁéiw open access;
(p) “month” means a calendar month as per the British calendar;
(q) “nodal agency” means the Central Transmission Utility referred to in regulation 4 hersof ;
3] ;‘Z;g{mmi entity” means a person whose metering and energy accounting are done at the regional

(s} “short-term open access” has the meaning ascribed thereto in the Central Electricity Regulatory
Commission (Open Access in inter-State Transmission) Regulations, 2008; :

(© “State Commission” means the State Electricity Regulatory Commission constituted under section

‘82 of the Act and includes the Joint Commission constituted under section 83 thereof;
(u) “State network” means the intra-State transmission system owned by the State Transmission Utility,

transmission licensee or the network of any other person who has been granted licence by the State
Commission to establish or operate distribution lines within the State;

(v) ‘Stranded transmission capacity’ means the transmission capacity in the inter-State transmission
system which is likely to remain unutilized due to relinquishment of access rights by a long-term
customer in accordance with regulation 16.

(2) Words and expressions used in these regulations and not defined herein but defined in the Act or the Grid
Code or any other regulations specified by the Commission shall, unless the context otherwise requ ires, have the meanings
assigned to them under the Act or the Grid Code or other regulations specified by the Commission, as the case may be.

CHAPTER 2
GENERAL PROVISIONS

3. Scope \ \

\ ___These regulations, after they come into force, shall apply to the grant of connectivity, long-term access and
medium-term open access, in respect of inter-State transmission system: o

Provided that a generating station, including captive generating plant or a bulk consumer, seeking connectivity
to the inter-State transmission system cannot apply for long-term access or m jum-term open access without applying for
connectivity: '

Provided further that a person may apply for connectivity and long-term access or medium-term open access
simultaneously.

4, Nodal Agency

The nodal agency for grant of connectivity, long-term access and medium-term open access (0 the inter-State
transmission system shall be the Central Transmission Utility.

5. Filing of Application

Applications for grant of connectivity or long-term access or medium-term open access shal| be made to the nodal
agency: :

Provided that an application for connectivity is not required to be made by any transmission licensee, since
transmission system planning is carried out in a coordinated manner by the Central Transmission Utility and the Central
Electricity Authority : '

Provided, however, that an inter-State transmission licensee other than Central Ttgnsmissian Utility, neverthe-
less, shall sign a connection agreement with the Central Transmission Utility, as provided for in Clause (5) of regulation 8

of these Regulations.

6. Application fee

The application referred to in regulation 5 shall be accompanied by a non-refundable application fee specified
hereunder, payable in the name and in the manner to be laid down by the Central Transmission Utility in the detailed

procedure:~
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i

(D A generating station, including captive generating plant wihich has been granted connectivity to the grid

hall be allowed to undertake testing including full load testing by injecting its infinn power into the grid before being put -

into commercial operation, even before availing any type of open access, after obfaining permission of the concerned
Regional Load Despatch Centre, which shall keep grid security in view while pranting such permission. This infirm power
from a generating station or a unit thereof, other than those based on non-conventional energy sources, the tariff of which
is determined by the Commission, will be governed by the Central Electricity Regulatory Commission {Terms and Condi~
tions of Tariff) Regulations, 2009. The power injected into the grid from other generating stations as a result of this testing
shall also be charged at Ul rates.

{8) Anapplicant may be required by the Central Transmission Utility to construct a dedicated line to the point of
connection to enable connectivity to the grid:

Provided that a thermal generating station of 500 MW and above and a hydro generating station of 250 MW and
above, other than a captive generating plant, shall not be required to construct a dedicated line to the point of connection
and such stations shall be taken into account for coordinated transmission planning by the Central Transmission Utility
and Central Electricity Authority. .

‘ CHAPTERA
:  LONG-TERM ANDMEDIUM-TERM OPEN ACCESS

9. Criteria for granting long-1orm access 0F medinn-term open acress ‘

(1) Hefore awarding long-term access, the Central Transmission Utitity shall have due regard to the augmentation
of inter-State transmission system proposed under the plans made by the Central Electricity Authority.

() - Medium-term open access shall be granted if the resuliant power flow can be accommodated in the existing
transmission system or the transmission system under execution:

: Provided that no augmentation shall be carried out to the transmission system for the sole purpose of granting
medium-term open access: / : :
~ Provided further that construction of a dedicated transmission line shall not be construed as augmentation of the
transmission system for the purpose of this regulation.

16. Relative priority ‘

i {1} Applications for long-term access or medium-term open access shall be processed on first-come-first-served
basis separately for each of the aforesaid types of access: \

Provided that applications received during a month shall be construed to have arrived concurrently;

Provided further that while processing applications for medium-term open access received during a month, the
application seeking access for a longer term shall have higher priority; \

© U Provided also that in the case of applications for long-term access requiiring plantting or augmentation of transimis-
sion system, such planning or augmentation, as the case may be, shall be considered on 30" of June and 31* of December
in each year in order to develop a coordinated transmission plan, in accordance with the perspective transmission plans
developed by the Central Electricity Authority under section 73 of the Act; :

Provided also that if an intra-State entity is applying for fong-term access or medium-term open access, concur-
rence of the State Load Despatch Centre shall be obtained in advance and submitted along with the application to the nodal
agency. The concurrence of the State Lisad Despatch Centre shall be in such form as may be provided in the detailed

‘procedure. : : o :

() Where necessary infrastructure required for energy etering and time-block-wise accourniting already exists
and required transmission capacity in the State network is available, the State Load Despatch Centre shall convey s
concurrence to the applicant within ten working days of receipt of the application.

(3} Incase SLDC decides not to give concurrence, the same shall be communicated to the applicant in writing,
giving the reason for refusal within the above stipulated period. \

11, Interface Meters

(1) Interface meters shall be installed -~

{a) by the Central Transmission Utility for and at the cost of the regional entities; and
(b} by ﬁ;e State Transmission Utility for and at the cost of the Btate entities. i

(2) Interface meters for the regional entities shall be open for inspection by any person authorized by the Central

Transimission Utility and the Regional Load Diespatch Centre. S

L
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&) i}ﬁaﬁ%& meters for the intra-State entities shall be open for inspection by any person authorized by the State
Transmission Utility or the State Load Despatch Centre. S S :

: CHAPTER §

; LONG-TERM ACCESS

12. Application for long-term access ‘

(1) The application for grant of long-term access shall contain details such as name of the ezziity or entities to
whom electricity is proposed to be supplied or from whom electricity is proposed to be procured along with the quantum of
power and such other details as may be laid down by the Central Transmission Utility m the detailed procedure:

Provided that in the case where augmentation of transmission system is required for granting open access, if the
quantum of power has not been firmed up in respect of the person to whom electricity is to be supplied or the source from
which electricity is to be procured, the applicant shall indicate the quantum of power along with name of the region(s) in
which this electricity is proposed to be interchanged using the inter-State transmission system;

Provided further that in case augmentation of transmission system is required, the applicant shall have 1o bear the

transmission charges for the same as per these regulations, even if the source of supply or off-take is not identified:

Provided also that the exact source of supply or destination of off-take, as the case may be, shall have 1o be firmed
up and accordingly notified to the nodal agency at least 3 years prior to the intended date of availing long-term access, or
such time period estimated by Central Transmission Utility for augmentation of the transmission system, whichever is
lesser, to facilitate such augmentation : o

Provided also that in cases where there is any material change in location of the applicant or change by more than
100 MW in the quantum of power to be interchanged using the inter-State transmission system or change in the region from
which electricity is to be procured or to which supplied, a fresh application shall be made, which shall be considered in
accordance with these regulations. ‘

(2) The applicant shall submit any other information sought by the nodal agency including the %asi@ for assess-
ment of power to be interchanged using the inter-State transmission system and power to be transmitted to or from various
entities or regions to enable the nodal agency to plan the inter-State transmission systent in a holistic manner.

(3) The application shall be accompanied by a bank guarantee of Rs 10,000/~ (ten thousand) per MW of the fotal

_ power 10 be transmitted. The bank guarantee shall be in favour of the nodal agency, in the manner laid down under the

 detailed procedure. : \ : .

(4) The bank guarantee of Rs. 10,000 /- (ten thousand) per MW shall be kept valid and su

. xecution of the long-term access agreement, in the case when sugmentation of transmission system is re
- operationalization of long-term access when augmentation of transmission system is not required.

isting till the
u\:’mi, and till

(5) The bank guarantee may be encashed by the nodal agency, if the application is withdrawn b ﬂw applicant or
- the long-term access rights are relinquished prior to the operationalisation of such rights when augmmaﬁgn of transmis-

sion system is not required. :

{6)  The aforesaid bank gﬁﬁran?:w will stand discharged with the submission of bank guaréﬁ%&ﬁ% required to be
given by the applicant to the Central Transmission Utility during construction phase when augmentation of transmission
system is required, in accordance with the provisions in the detailed pracedure.

13. System Studies by the Nodal Agency ( ;;
(1) On receipt of the application, the nodal agency shall, in consultation and through noeréiuaftinn with other

agencies involved in inter-State transmission system to be used, including State Transmission Utility, if the State network

is likely to be used, process the application and carry out the necessary system studies as expeditiously as possible so as
to ensure that the decision to grant long-term access is arrived at within the limeframe specified in regulation 7 :

Provided that in case the nodal agency faces any difficulty in the process of consultation or coordination, it may
approach the Commission for appropriate directions. ;}

{(2) Based on the system studies, the nodal agency shall specify the inter-State transmission system that would
be required to give long-term access. In case augmentation to the existing inter-State transmission system is required, the
same will be intimated to the applicant. }‘

(3} - The Empowered Committee established in accordance with the ‘Tariff based Competitive-bidding Guidelines
for Transmission Service’ issued by the Central Government, may identify one or more elements needed for augmentation
of inter-State transmission system to be developed through tariff based competitive bidding -

288l Gg7]e9-3
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Provided that the agency identified fo construct one or more elements needed for augmentation of the inter-State
transmission system for long-term access shall be eligible for grant of transmission licence in accordance with the regula-
tions specified by the Commission from time to time and the guidelines for competitive bidding for transmission issued by
the Central Government. ’

14. Communication of Estimate of Transmission Charges, etc.

While granting long-term aceess, the nodal agency shall communicate to the applicant, the date from which long-
terin access shall be granted and an estimate of the transmission charges likely to be payable based on the prevailing costs,
prices and methodology of sharing of transmission charges specified by the Commission.

15. Execution of Long-term Access Agreement

The applicant shall sign an agreement for jong-term access with the Central Transmission Utility in case long-term
access is granted by the Central Transmission Utility, in accordance with the provision as may be made in the detailed
procedure, While seeking long-term access to an inter-State transmission licensee, other than the Central Transmission
Utility, the applicant shall sign a tripartite long-term access agreement with the Central Transmission Utility and the inter-
State transmission licensee, The long-term access agreement shall contain the date of commencement of long-term access,
the point of injection of power into the grid and point of drawal from the grid and the details of dedicated transmission lines,
if any, required. In case augmentation of transmission system is required, the long-term access agreement shall contain the
time line for construction of the facilities of the applicant and the transmission licensee, the bank guarantee required to be
given by the applicant and other details in accordance with the detailed procedure.

16. Informationto RLDC and SLDC

Immediately after grant of long-term access, the nodal agency shall inform the Regional Load Despateh Centres
and the State Load Despatch Centres concerned so that they can consider the same while processing requests for grant of

short-term open access, received under Central Electricity Regulatory Commission (Open Access in inter-State transmis-
sion) Regulations, 2008 as amended from time to time.

17. Renewalof Term {or Long-term access

On the expiry of the period of long-term access, the long-term access shall stand extended on a written request
provided by the long-term customer in this regard to the Central Transmission Utility mentioning the period for extension
that is required:

Provided that such a written request shall be submitted by the long-term customer to the Central Transmission
Utility at least six months prior to the date of expiry of the long-term access;

Provided further that in case no written request is received from the long-term customer within the timeline
specified above, the said long-term access shall stand withdrawn.

18. Relinquishment of access rights

(1) A long-term customer may relinquish the long-term. access rights fully or partly before the expiry of the full

term of long-term access, by making payment of compensation for stranded capacity as follows:—

(a) Long-term customer who has availed access rights for at least 12 years
(i) Notice of one (1) year - If such a customer submits an application to the Central Transmission Utility at

least | (one)year prior to the date from which such customer desires to relinquish the access rights, there
shall be no charges. ‘

(ii) Notice of less than one (1) year — 1f such a customer submits an application to the Central Transmission
Utility at any time lesser than a period of 1 (one) year prior to the date from which such customer desires
to relinquish the access rights, such customer shall pay an amount equal to 66% of the estimated
transmission charges (net present value) for the stranded transmission capacity for the period falling
short of a notice period of one (1) year.

() Long-term customer who has not availed access rights for at least 12 (twelve) years - such customer shall
pay an amount equal to 66% of the estimated transmission charges (net present value) for the stranded
transmission capacity for the period falling short of 12 (twelve) years of access rights:

Provided that such a customer shall submit an application to the Central Transmission Utility at least 1 (one) year

prior to the date from which such customer desires to relinquish the access rights;

Provided further that in case a customer submits an application for relinquishment of long-term access rights at

any time at a notice period of less than one year, then such customer shall pay an amount equal to-66% of the estimated
transmission charges (net present value) for the period falling short of a notice period of one (1) year, in addition to 66% of
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theestimated transmision charges (ne present alue) or the sranded transtission capacity for the period falling shortof
12 (mﬁ%}yeazgg;’ ccess rights, v LT

) The discount rate that shall be applicable for computing the net present value as referred to in sub-clause (2)
and (b) of clause (1) above shall be the discount rate to be used for bid evaluation in the Commission’s Notification issued
from time to time in accordance with the Guidelines for Determination of Tariff by Bidding Process for Procurement of Power
by Distribution Licensees issued by the Ministry of Power. .

(3) The compensation paid by the long-term customer for the stranded transmission capacity shall be used for

reducing transmission charges payable by other long-term customers and medium-term customers in the year in which such

compensation payment is due in the ratio of transmission charges payable for that year by such long-term custome: and
medium-term customers. ~ .
CHAVIER 6
. MEDIUM-TERM OPEN ACCESS .
19. Application for Medium-term Open Access

(1) The application for grant of medium-term open access shall contain such details as may b& taid down under
the detailed procedure and shall, in particular, include the point of injection into the grid, point of drawal from the grid and
the quantum of power for which medium-term open access has been applied for. - .

(2) The start date of the medium-term open access shall not be earlier than S months and not later than 1 year from
the last day of the month in which application has been made. - :

20. System Studies by the Nodal Agency

On receipt of §§e pplication, the nodal agency shall, in consultation and through coordination mﬁm%
cies involved in inter-State transmission system to be used, including State Transmission Utility, if the State rkis

likely to be used, process the application and carry out the necessary system studies as expeditiously as possible 50 as to
ensure that the decision to grant or refuse medium-term open access is made within the timeframe s;msﬁéé inregulation7:
Provided that in case the nodal agency faces any difficulty in the process of consultation or coordination, it may
approach the Commission for appropriate directions. o
21. Grantof Medium-term Open Access i :
(1) On being satisfied that the requirements specified under clause (2) of regulation 9 are met, the nodal agency
shall grant medium-term open access for the period stated in the application: . o
Provided that for reasons to be stated in writing, the nodal agency may grant medium-term open access for a
period less than that sought for by the applicant; ~ o
Provided further that the applicant shall sign an agreement for medium-term open access with the Central Trans-
mission Utility in casé medium-term open access is granted by the Central Transmission Utility, in accordance with the
provision as may be made in the detailed procedure. While seeking medium-term open access to an inter-State transmission
licensee, other than the Central Transmission Utility, the applicant shall sign a tripartite medium-term open access agree-
mient with the Central Transmission Utility and the inter-State transmission licensee. The medium-term open access
agreement shall contain the date of commencement and end of medium-term open access, the point of injection of power
into the grid and point of drawal from the grid, the details of dedicated transmission lines required, if any, the bank
guarantee required to be given by the applicant and other details in accordance with the detailed procedure. :
@) Immediately after grant of medium-term open access, the nodal agency shall inform the Regional Load Des-
patch Centres and the State Load Despatch Centres concerned so that they can consider the same while processing
tequests for short- term open access received under Central Electricity Regulatory Commission (Open Access in inter-State
transmission) Regulations, 2008 as amended from time to time. ?
22. Execution of Dedicated Transmission Line L f; /
Medium-term customer may arrange for execution of the dedicated transmission line at its own risk and cost before
the start date of the medium-term open access. : N :i
23. Nooverriding preference . ;
V On the expiry of period of the medium-term open access, the medium-term customer shall not be entitled to any
- overriding preference for renewal of the term. o e
24 Exitoption for medium-term customers o .
\ A medium-term customer may relinquish rights, fully or partly, by giving at least 30 days prior notice to the nodal

‘agency:
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Provided that the medium-term customes velinquishing its rights shall pay applicable ransimission charges for the

period of relinquishment or 30 days whichever is lesser.
‘ CHAPTER 7
CONDITIONS OF LONG-TERM ACCESS AND MEDIUM-TERM OPEN ACCESS

2%, Curtailment

(1) When for the reason of transmission consiraints oF in the interest of grid security, it becomes necessary o
curtail power flow ona transmission corridor, the transactions already scheduled may be curtailed by the Regional Losd
Despatch Centre,

() Subject to provisions of the Grid Code and any other regulation specified by the Commission, the shori-term
customer shall be curtailed first followed by the medium-tenn Customers, which shall be followed by the long-term
customers and amongst the customers of a particular category. curtailment shail be carried out on pro rata basis.

26. Transmission Charges

The transmission charges for use of the inter-State ransmission system chall be recovered from the fong-term
customers and the medium-terin Customers i scoordance with terms and conditions of tariff specified by the Commission
from time to time: «

Provided that if the State network is also being used in the acgess a5 8 part of inter-State transiission system for
the conveyance of electricity across the territory of an intervening Siate as well as chnveyanoy within the State which is
incidental to such inter-State transmission of electricity, recovery of charges for such State network and terms and condi-
tions thereof shall be in accordance with the regulation 65 may be spec ified by the Commisgion under section 36 of the Act
for intervening transmission facilities, if such charges and terms and conditions cannot be mutually agreed upon by the
licensees, i «

Provided that any disagreement on transmission charges for such Staie network as specified above, shall not be
the sole reason for denying access and either parly may approach the Cominission for determination of fransmission
charges for such State network.

7. Detailed Procedure

{1) Subject to the provisions of these regulations, the Central Transmission Utility shall submit the detailed
procedure to the Commission for approval within 50 days of potification of these regulations in the Official Gazette:

Provided that priorto submitting the detailed procedure to the Commission for approval, the Central Transmission
Utility shall make the same available to the public and invite commenis by putting the draft detailed procedure on s
website and giving a period of onz month to submit comments;

Provided further that while submitting the detailed procedure to the Comusission, the Central Transmission Utility
shall submit a statement indicating as to which of the comments of stakeholders have not been accepted by it along with
reasons thereof,

2) The detailed procedure submitted by the Central Transmission Utility shall, in particutar, inclade-—-

(1) The proforma for the connection agreesment, referred to in clause (5) of regulation 8 above.
(b) The proforma for the long-term access agreement refgrred o in regulation 15 above:

provided that the Transmission Service Agreement issued by the Central Government as part of standard bid
docurents for competitive bidding for transmission in aceordance with section 63 of the Act shall be a part of this
Agreement along with necessary changes; : :

Provided further that in case fransmission system augmentation is undertaken through the process of competitive
bidding in accordance with section 63 of the Act, the Transmission Service Agreement enclosed as part of bid documenis
shall be used as a part of the proforma agreement to be entered into between the applicant and the Central Transmission
Utility for long-term access.

(¢} The time line for phasing of construction/modification of the fransmission elements by the Central Transmis-
sion Utility/sransmission licensee, as the case may be, and the coming up of generation facilities or facilities of bulk
consumer, as the case may be, 50 a5 10 match the completion times of the two © ‘

Provided that the time period for construction of the transmission elements shall be consistent with the timeline for
completion of projects included as Annexure-11 to the Central Eleciricity Regulatory Commission (Terms and Conditions of
Tariff) Regulations, 2009.

(d) Aspects such as payment security mechanism and pank guarantee during the period of construction and
operatiott: : \

¥
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Provided that %ﬁ%ﬁwﬁe&gﬁgﬁa sction phiase shall not exceed Rs. 5 lakh per MW &f the ttal power
1o be transmitted by that applicant through inter-State franmnission system,

{e) The ;:xwfmafar é}ggmag@ﬁ access: agreement, referred to inthe second pmvz% toclause (1)of
regulation 21 above, ‘

() Provisions for c&%&sﬁég of the transmission charges for inter-State transniission system fmm the longterm

customers or medivm-term customers, as the case may be, by the transmission licensee or the Central Transmission Utility
as and when so designated in accordance with the first proviso to clauss (1) of regulation 29 hereofand &isimmmemt to the

Central Transmission Utility and/or é&% Wﬁn licensees as the case may be,

28. Vepsundcharges ﬁarﬂse mﬁ Load Despateh Centre and the State Load m;;mh ﬁﬁmm

{1} The feesand charges for the Regional Load Despatch Centre including charges for the {Emﬁ%é Load Degs
patch and Communication Scheme shail be payable by the long-term customer and mﬁ:dmm»wm x:usmmzr a8 may be
specified by the Commission.

(2) The fees and charges for the State Load Despatch Centre shall be ;}a‘g&%ﬁ%@: as ﬁpgixc&xi@,

29. Paymento aftrs@smm charges and Fees and Charges for the Regional Load ﬁﬁsﬁxﬁch Centre

(1) The wansmission ci;xges in ;&@zect g:f the long-term customer and medium-term mgmm sﬁaﬁ be payable
directly to the transmission Heensee: L

Provided that the Central “Transmission %miﬁy may be desxgumfi by the Commission as tﬁs:: agency for the
purpose of miia&:tmg. and disbersing the transmission charges for inter-State transmission system; .

Provided further that when the Q@zgmii “frazwm;aswn Utility is so designated as the ag%nty as aforesaid, the
transmission charges shall be paid ¢ i:é {i‘ -

Provided aiso that the Central |
medium-term customers for collectic

ion Utility shall enter into agreements wﬁh the iﬁ&g«@&m customers and
iission charges and with the munsmission licensees ‘whose inter-State
transmission system is be;n irsement of transmission charges as received, bro {& the trunsmission
charges payable to the transm s and to the Central Trammm on Utility; \

Provided also that ﬁiﬁ:‘ ’&ﬁﬁi’f‘f&:&sﬂﬁa@m Utitity shall bfs entitled to reimbursement of rem;m&zie costs inturred
by it in collecting the transmis : of the other transmission licensees, as approved by the Commission.

{2} Thefeesand o nal Load Despatch Centres {including the charges for %jmﬁfb{i Load Despatch
Scheme) and State Load Despatch Ce 1 be pay able by the long-term customer and mﬁémmuiemz customer directly
to the Regional Load {‘}ﬁﬁgatch Centre or the State Load Despatch Centre emmzmezi

30, Unscheduled ia&f&i&ag;s{{ﬁ}ghmg% \\\\\\

{1} Scheduling of ali transactions pursuant to grant of ie:zmmrm ac:ws& ami m@dlmﬁ%m o
came& out on day-ahead basis in acs:ﬁréanca with the Grid Code. W

{2} Rased on net metering on the periphery of each regional misty, wmpasxtse am}

n access stallbe

?mwdsei that Unscheduled Inter-changes acwnmmg; for 1m~ﬁiaw entities ahai! not M mm“i mrt: at the wgmnai

(3) The Sm&a utility desxgnawd for the pwpm of mﬁxxscnm or diﬁbmmm of ﬁm U \: ; mmmhmgﬁ&

; %hmm from or to the intra-State entities shall be wspammta i’m* tamaiy* pwma ﬂf ﬂw &mwﬂ co ;m:w dues to the

regional Unwheduta& fnterchanges Pool Account Pund.

(4) Any | mismatch between the scheduled and ﬁw ammi drawal at mwai gmmm mt sche
: tmwah mnm

and covered in the mtra»‘iitate Unscheduled Interchanges accounting scheme,

® Unle:ss spmf‘ed otherwise by the State Commission concerned, the vmahmdmw Wmﬁmw rate for intra-
State »mmy shall be 105% (for over-drawals or under generation) and 95% (fm Wwamwa!s or Mr a;mmﬂm} of the
Unwhwdutmi tnmmhmges rate at the periphery mﬁ” mgiami mtity ‘

m. ‘t‘rmsmxssmn Losses

“The buyers of electricity shall bear appommed wssﬂx in the mmumaim ayamm as wﬁmmd bjy the Mginmi .
- Power Qmmmee

2. Redressal Mechanism

AH msputess arising out of or under these regn%atmn& ma;; be dﬁmdmi W the ﬁamismxx mwn ammmxm m&d&
in this behalf by the person aggneved

: mdtmmal\

faéiﬁmmha&élw& o
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CHAPTER 8
k INFORMATION SYSTEM @
33, Information System

The nodal agency shall post the following documents/information on its website in a separate web-page titled
“Long-term access and Medium-term open access information”:

{a) These regulations;

(b} Detailed procadure;

{c) Listof appkc&zms, separately, for long-term access and medium-term open access received by the nodal
agency along with necessary details. '

{dy Separa:é lists for long-term access and medium-term open access granted, indicating—
(il Name of customers;
(i) Period of the access granted (start date and end date);

(i) Point or points of injection; »
{iv) Point or points of drawal; { -

{v) ‘Transmission systems used (in terms of regions and States),
{vi) Capacity (MW) for which access has been granted.

{e) Listof applications where approval for connectivity or long-term access or medium-term open access, as the

case may be, has not been granted along with reasons thereof.

Provided further that it shall be a constant endeavour of the nodal agency to take steps in accordance with the
requirements herein to provide as much information suo motu to the public at regular intervals through various means of
communications, including internet, so that information is disseminated widely and in such form and manner which is easily
accessible 1o the public.

CHAPTER 9
, MISCELLANEOUS

34. Repealand Savings

(1) Oncommencement of these regulations, Regulation No."s 4(1)(a), 4(ii}, 5(3), 6(1), 7, 8(1), 9, 10, 11, 12, 16(i), 18,
as far as it applies to long-term customers, and 31(i) of the Central Electricity Regulatory Commission (Open Access in
inter-State Transmission) Regulations, 2004, shall stand repealed.

2) Notwithstanding anything contained in clause (1), long-term access granted in accordance with the Central
Electricity Regulatory Commission (Open Access in inter-State Transmission) Regulations, 2004 shall continue to be
valid till the expiry of the term of long-term access.

ALOK KUMAR, Secy.
{No. ADVT H1/4/150/09-Exty.]
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